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IN THE CENTRAL AO1INISRMTIVE TRIBLJNML : HYOERMBAD BENCH 

AT HYDERABAD 

DATE or ORDER : 11-12-1996. 

Bet&en :- 

1 .J.Jagadishwar Reddy 

B.AnanthB Reddy 

S.Krishna Reddy 

U.Hanurnanthacharya 

Applicants 

And 

1. The Director General of Electrical Mechanical 
Engineers, Army Head Quarters, New Delhi. 

2, The Commandant, I E.11.E. Cintre, Secunderabad—?. 

3. The Union of India, ulinistry of Defence, 
represented by its Secretary to Government 
of India, New Delhi, 

sso Respondents 

Counsel for the Applicarts 	: 	Shi-i T.Suryakaran Reddy 

Counselfor the Respondents : 	Shri N.R.Devarej, Sr.CGSC 

CORAM: 

THE ADN'BLE I'SH1ISäANGAJAN 	: 	IIEIS1BER 	(A) 
L_ 

THE HQNBLE SHRI B.S.JAI PARAMESHLJAR 	: 	MEMBER (j) 

(Order per Hon'bie Shri R.Ranarajan, Member (A) ) 

There are 4 applicants in this DA . They are working 

as Jr.Civilian Technical Training Instructors in 

Secunderabad under the control of Respondent No.2 in the scale 

2. 
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of pay of Rs.1200-2040. Their pomotional post is Senior Civilian 

Technical Training Instructor in the scale of pay of Ks.1400-2300. 

They prayed in this O.A. for merging both the grades and granting. 

them the scale of Rs.1400-2300. Their main contention is that both 

the Senior and Junior Civilian Technical Training Instructors are 

performing the same,' duties and hence the v33zy difference in classifi-

cation is not warranted and they should be brought under the same 

designation i.e. the Seniqr Technical Training Instructor. The second 

contention is that both the Junior and Senior TTIs were appointed 

more or less having similar qualifications. Age wise also they are 
hence it may not be possible for the Jr. 

similarly placed/Civilian 'Technical Training Instructor get promoted 

as Sr.Civilian TTIs as the incumbents in the .Sr.Civilian TTIs also 

cX&ntt& L 
retirè as the applicants herein. As the cadre is small cee corn- 

/t- 

prising of 10 members each, there may not be difficulty in merging 

the cadres. 

The case 	heard for some time yesterday. Shri MR Devaraj 

also pleaded t.-tt.-J-1&a-H er tne sswte. When thisc ase was taken 

up today for further hearing, the learned counsel for the applicant 

submitted that a represeritetion has been filed to the 5th Pay 

through the Union for amalgamating both the 

cadres and for grant of Rs.1400-2300 scale. Hence he submitted that 

he will file a fresh GA if their request is not considered by the 

5th Pay Revision Commission,e-- roc-ommondod-. 

In view of what is stated above, the O.A. is disposed-of 
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as not pressed but)jiberty to file a fresh O.A. for the same 

C 

ts1ief if necessary after pU&iication of the 5th Pay Revision 

Commission Report. - 	 - 

4. 	The Original Application is ordered accordingly. No 

order 	to costs. 

(a. 	ARAMESHWAR) 	 (R.RANGARAJMN) 

	

Member (J) 	 Member (A) 

1:. 
Qictated in Open Court. 
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